
Govemment of Jarnmu and 1\as hmir 
Home Departrnt nt 

Notification 
Srinagar, the ~ \s-t" 

2, Wher~as, in this connection, a Case FlR No 208/11 U/S i/9.5 
Arms Act. I !ll , 12 I A RPC and 18,20 of the Unlawful Activities 
(Prevention) Act, 1967 came to be registered m Police Station, Ram 
Munshi Bagh; and 

3. \Vhert'aS, dunng the course of investigation, the accused 
Mohammad Shafi Shah @ doctor @Shabir @ Nisar @Dawood @ Ja,·ed 
was arrested on the arne day from Buchwara, Dalgate, Srinagar. One 
pistol with magazi ne ha,' ing 0 7 rounds, 01 satellite Thuraya phone set 
having double sim and some other objectionable matenal were recovered 
from hrs possession. During interrogation, he disclosed that he is a PoK 
trained militant and also confessed his invoh'ement in various militancy 
related incidents carried out across Kashmir valley; and 

'1-. vVhercas, on the disclosure statement of the said accused person, 
huge quanbty of arms/ ammunitron were recovered and neces.s.try seizure 
memo and recovery memo were prepared, Further, on his disclosure, the 
a<.cused persons namely Mohammad lqbal Makhadoomi S/ o Mohama~ 
Sultan R/o Tuljar ShariefSopore and Imtiyaz Ahm,~d Dar S/o Gh Moh1 
ud Din R/ o Danger Mohalla Hajnn Sumb<tl Sonawan, who were fo~nd to 
be close a"sot:ia tes of the accused No o I, were arrested. Both of them 
coufessed ro their ;11 ,·olvemcnt in se\•eral militant related acti\'ittes in the 
valley. and 

~ . 

• 



, Wherc;ts, during the course of lm·cst1gatio11 tile ·. -·• Tl , . . I S ' ~Cll~ lUraya 
Phone alongw1.t 1 two un. Cards were sent to CFSL Ch d h · · 1 , . · · • an 1gar for 
rxamtna~lon. an< expel t Oplmon was also obtained which confirmed the 
Commumcatlon of accused No. 1 with the PoK based H~~. 'f d 

• 1v. comman ers In 
\ 1iew of these c1~·cumstances offence~ U/S, 121, 121 -A RPC, 18.20 ULA (P 
Act were estabhshcd agamst accused No's 2 and S; and ) 

G. Wher_ca!>, on the basis of investigation conducted and t:\' ldence 
collected. pnma-facu:, a case U/S 7/25 (A. Act, 121 , l2l A RPC 18 0 
VLA (P) Act, 1967 h~s been m<~de out against the accused No 0 1 ~nd'ui~ 
1 ~1 , 1 ~ 1 A ~P~. 18: _o .ULA {P) Act,l967 agajn.st the accused Nos. 2 and 
s and 1nvcsugat10n 111 th1s regard has been closed as challan ; and 

i . Whereas, the Authority appointed by the State Government under 
sub-sectjOJ~ (2) of section +5 o_f ~he Unlawful Act1vittes (Prevention) Act, 
1967, has 111clependen tly scrutimzed the Case Diary ftle and all the other 
relevant documents relatmg to the case and has come to a definite 
conclusion that this is a tit case for accord of prosecution sanction against 
the said three accu8ed persons for the commission of offences punishable 
under sections 18 & 20 of the Unlawful Activities (Prevention) Act, 1967; 
and 

s. Whereas. after perusmg the Case Diary, the relevant documents 
and also tal\ing into consideration the observations/views of the Authority 
appointed under ~ub-section {2) of ~ection +5 of the Unlawfi1l Activities 
(Prevention) Act, 1967, the State Government is of the view that there is 
sufficient material and ev1dence available against the accused persons for 
their prosecution under the aforesaid provision oflaw. 

9. Now, therefore, in exercise of powers conferred by sub-section (2) 
of section 1·5 of the Unlawful Activities (Prevention) Act, 1967, the State 
Go\'crnment hereby accords sanction for launching prosecution agamst 
the accused persons mentioned below for the commission of o~e?:es 
punishable under sections 18 ami 20 of the Unlawful . .AcU\ 1_nes 
(Prevention) Act, 1967 arising out of FIR No.208/ l I of Pohce Stauon, 
Ham Munshi Bag h Srinagar. 
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I\1ohannnad Shafi Shah @ doctor @ Shabir @ N_isar @ 
Dawood@ Javed S/o Ab Gani Shah R/o Papchan Band•pora, 
Mohammad Iqbal Maldtdooml S/o Mohammad Sultan R/ o 
Tuljar Sharief, Sopore and 
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s. Imtiyaz Ahmad Dar S/o Gh Mohi ud Din R/o Danger Mohalla 
HaJin, Sumba) ,SonawarL 

By Order of the Government of Jammu and Kashmir. 

Sd/-
Principal Secretary to Government, 

Home Department 

No. Home/Pros/84/2018 Dated:}l -08.2018 
Copy to the:- . . . 
I. Director General of Poltce, J&K, Srmagar. Thts has reference 

2. 

s. 

4. 

to his letter No. Legal!San-18/S/20 18/S7S6S-64 dated 
28.05.2018. The CD file in original is returned herewith, 
receipt of which may kindly be acknowledged. 
Secretary to the Government, Department of Law, Justice & 
Parliamentary Affairs (w.7 .s.c.). 
Private Secretary to Principal Secretary to the Government, 
Home Department 
Stock fi)e 
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Dep 
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ry to Government, 

Home Department. 


